
/ 	Order dated 14.11 2flr2 

'Tone a'çears fol the applicant on repeated call 

nor has there teen any request made on behalf of the applicant 

seekin -  adjournment. ifl the said premises, e, however, 

heard Shri R.C.RtH, le,arne Addl.Stenciniy (ouse1 for the 

Rescondents/Rai1.iays an' perused the materials avai1a1e on 

record. It has been disclosed in the counter that all the 

claims of the aprlicant has een Aislourspd in the meantime. 

In support of this statement, Shri R.C.Rath, learned Addl. 

Standinq Oousel placed on record the materials to sstan-

tite the stand as taken in the coter. The said docunents/ 

materials he kept on record. in the above said premises, 

this Ori - inal ApplicatDn is disposed of with direction to 

Respondents to pay interest at the rate of 7%(seven per cent) 

to the applicant on the delayed payment, The Respondents 

should fix responsii1ity on the doncerned officia]for 
! 

delayed payment and recover from hir/the arnont of interest 

payshle to the applicant, as the delay has not been 

G,-e I----r 	-, c--- ex p1 a in e in the Co rnt e r • 	' 	 . 
/D 	 --- 

Send copies of this order toRespondents and 

a copy of this. orMer e sent to the applicant in the address 

'iven in the O.. A free copy of this order he handed over 

to Shri R.C.Rath, A01.Standjn Consel for the Railways, 
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